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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO.569/2023 

ALOK KUMAR  APPLICANT 

 VERSUS  

UNION OF INDIA & ORS.  RESPONDENT(S) 

 

STATUS REPORT ON BEHALF OF THE IRRIGATION DEPARTMENT, 

ICD, GAZIABAD WITH AFFIDAVIT 

MOST RESPECTFULLY SHOWETH: 

1. That the present Status Report is being filed on behalf of the 

Irrigation Department, ICD, Ghaziabad, in compliance with the 

directions issued by this Hon’ble Tribunal from time to time in the 

above-captioned Original Application. The present report places on 

record the factual position, steps undertaken by the answering 

Respondent, and the present status of the work relating to 

identification and demarcation of the floodplain zone of River Hindon 

in the districts of Ghaziabad and Gautam Budh Nagar, in accordance 

with the applicable statutory provisions and the directions of this 

Hon’ble Tribunal  
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2. That it is respectfully submitted that the report dated 31.10.2023 

submitted by the District Magistrate, Gautam Budh Nagar was 

placed before this Hon’ble Tribunal for consideration. Upon perusal 

of the said report, this Hon’ble Tribunal was pleased to issue further 

directions to the District Magistrate, Gautam Budh Nagar/Ghaziabad 

to undertake the exercise of identification and demarcation of the 

floodplains of the Hindon and Yamuna Rivers and to submit a 

comprehensive report in accordance with the provisions of the 

Ganga River (Conservation, Protection and Management) Authority 

Order, 2016 dated 07.10.2016, and in terms of the directions passed 

by this Hon’ble Tribunal. A true copy of the report sent by the 

District Magistrate, Gautam Budh Nagar dated 31.10.2023 

is annexed herewith and marked as Annexure P/1. 

3. That in compliance with the directions passed by the Hon’ble 

Tribunal, this office issued letter bearing No. 2604/SI.N.Kh.Ga/ 

dated 20.11.2023 addressed to the National Institute of Hydrology, 

Jal Vigyan Bhawan, Roorkee, requesting the said institute to provide 

a study proposal for determining and scientifically assessing the 

floodplain zone of the Hindon River. In response thereto, Dr. Surjeet 

Singh of the National Institute of Hydrology informed that 

approximately nine (09) months would be required to complete the 

said study and associated work. The said timeline requirement was 
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duly communicated to the Hon’ble National Green Tribunal, New 

Delhi for its kind consideration. A true copy of office letter 

bearing No. 2604/SI.N.Kh.Ga/ dated 20.11.2023 is 

annexed herewith and marked as Annexure P/2. 

4. That thereafter, vide order dated 12.03.2024, the Hon’ble National 

Green Tribunal directed that the demarcation of the floodplain zone 

of the Hindon River be completed within a period of one month with 

the involvement and technical assistance of the Survey of India. 

Pursuant thereto, the Survey of India, Lucknow was duly contacted. 

However, the Director, Survey of India, Lucknow informed that 

contour maps of the Hindon River at one-meter interval resolution 

were not available in their office records, and consequently, a fresh 

and comprehensive survey of the Hindon River would be required, 

which would likely take approximately three months to complete. 

This position was duly communicated to the Hon’ble Tribunal on 

29.04.2024. Subsequently, vide order dated 29.04.2024, the 

Hon’ble Tribunal directed that the floodplain demarcation work be 

completed within three months with the involvement of the Survey 

of India. A true copy of the communication dated 29.04.2024 

issued by Survey of India, Lucknow is annexed herewith 

and marked as Annexure P/3. 

31342



5. That in compliance with the orders dated 12.03.2024 and 

29.04.2024 passed by the Hon’ble Tribunal, a meeting was 

convened on 17.05.2024 under the chairmanship of the Chief 

Engineer (Yamuna), Irrigation Department, Uttar Pradesh, Okhla, 

with the Director, Geospatial Directorate, Gomti Nagar, Lucknow, 

and other concerned officers. During the said meeting, detailed 

deliberations were undertaken regarding the survey of the Hindon 

River for identification and demarcation of its floodplain zone. 

Further, a request was made to reduce the estimated project cost 

of Rs. 3,15,94,500.00 communicated vide letter dated 13.05.2024, 

so as to minimize the financial burden while ensuring completion of 

the technical survey work. A true copy of the letter dated 

13.05.2024 is annexed herewith and marked as Annexure 

P/4. 

6. That the Director, Geospatial Directorate, Gomti Nagar, Lucknow, 

vide letter dated 13.05.2024, informed that the complete execution 

of the survey process and preparation of final deliverables would 

require approximately five to six months, within the estimated cost 

of Rs. 3,15,94,500.00. It was further clarified that approximately 

three months would be required for field data acquisition, and an 

additional five to six months would be necessary for feature 

extraction, processing, and preparation of technical outputs.  
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7. That due to the non-availability of contour maps of the Hindon River 

with the Survey of India, and the consequential requirement of 

conducting a fresh survey, this Division was constrained to file an 

Interlocutory Application before the Hon’ble Tribunal on 16.05.2024 

seeking extension of time for compliance. The Hon’ble Tribunal was 

pleased to take cognizance of the said application and listed the 

matter for further hearing on 08.07.2024. 

8. That subsequent to the meeting held on 26.06.2024 between the 

Chief Engineer (Yamuna), Irrigation Department, and officers of 

Survey of India, the Directorate of Geospatial, Lucknow submitted 

a revised estimate of Rs. 2,76,25,000.00 for undertaking the survey 

work of the Hindon River. The revised financial demand was 

promptly forwarded by this office to the competent higher 

authorities for necessary approval and allocation of funds. 

9. That the Survey of India, vide its letter dated 26.07.2024, informed 

that survey teams were being deployed to undertake the survey 

work. Further, this office was requested to nominate officers for 

assisting in the survey work. In compliance thereof, this office 

issued letter bearing No. 2082/ dated 29.07.2024 nominating 

Assistant Engineers to coordinate and assist with the Survey of India 

teams. A true copy of the letter dated 26.07.2024 is annexed 

herewith and marked as Annexure P/5. 
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10. That subsequently, vide communications dated 27.09.2024 and 

30.09.2024, both through official correspondence and personal 

follow-up, the Directorate of Geospatial, Lucknow was requested to 

expedite the commencement of survey work. However, despite 

repeated requests, the survey work could not be initiated during the 

said period. A true copy of the communication dated 

27.09.2024 and 30.09.2024 annexed herewith and marked 

as Annexure P/6. 

11. That thereafter, the entire revised amount of Rs. 2,76,25,000.00, as 

demanded by Survey of India, was duly allocated and received on 

04.10.2024, and payment thereof was made on 14.10.2024 in 

accordance with applicable procedures. A true copy of the 

communication dated 15.10.2024 is annexed herewith and 

marked as Annexure P/7. 

12. That the UP Geospatial Directorate, Gomti Nagar, Lucknow (Survey 

of India), vide letter bearing No. 5544/39-C-ED/Court Case dated 

17.10.2024, provided a timeline indicating that the new survey work 

for identification and demarcation of the floodplain zone of the 

Hindon River in Gautam Budh Nagar and Ghaziabad districts would 

require approximately two to two and a half months, i.e., up to 

February 2025. A true copy of the said letter dated 
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17.10.2024 is annexed herewith and marked as Annexure 

P/8. 

13. That pursuant to receipt of the said timeline, this office issued letter 

bearing No. 3061/SINIKHGA/NGT/ dated 18.10.2024 informing the 

Hon’ble National Green Tribunal regarding the combined timeline 

for completion of the work. It was submitted that upon completion 

of the Survey of India work by February 2025, the Irrigation 

Department would commence its subsequent processes and 

complete the remaining work within an additional period of ninety 

(90) days, i.e., by July 2025. A true copy of the  letter bearing 

No. 3061/SINIKHGA/NGT/ dated 18.10.2024 is annexed 

herewith and marked as Annexure P/9. 

14. That in order to ascertain the physical progress of the survey work, 

this office issued letter bearing No. 98/SINIKHGA/NGT/ dated 

13.01.2025. In response thereto, the UP Geospatial Directorate, 

Gomti Nagar, Lucknow, vide letter bearing No. 224/39-C-ED/Court 

Case dated 16.01.2025, informed that approximately 200 square 

kilometers area had been identified for floodplain demarcation in 

Gautam Budh Nagar and Ghaziabad districts. It was further 

informed that due to certain areas falling within Red and Yellow 

Zones, and due to operational constraints including requirement of 

ATC permissions and reduced visibility caused by heavy fog, data 
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acquisition work was delayed and expected to commence upon 

improvement in weather conditions by the end of February 2025. A 

true copy of the letter bearing No. 224/39-C-ED/Court Case 

dated 16.01.2025 is annexed herewith and marked as 

Annexure P/10. 

15. That thereafter, vide letter bearing No. 775/39-C-ED/Court Case 

dated 25.02.2025, the UP Geospatial Directorate informed that the 

drone data acquisition work could not be undertaken due to adverse 

weather conditions, Republic Day restrictions on 26th January, and 

Vetting Retreat on 29th January, and further informed that the 

previously obtained DGCA permissions had expired and fresh 

permissions were required, upon receipt whereof the remaining 

data acquisition work covering approximately 600 square kilometers 

would be completed within approximately three months; it was 

further informed that after obtaining fresh DGCA permissions, 

approximately three additional months would be required to 

complete the remaining survey work, and that ORI and DEM data 

of 0.5 meter accuracy for approximately 200 square kilometers had 

already been acquired out of the total survey area of 850 square 

kilometers, while the data for the remaining 650 square kilometers 

would be provided upon receipt of the necessary DGCA permissions. 

A true copy of the letter bearing No. 775/39-C-ED/Court 
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Case dated 25.02.2025 is annexed herewith and marked as 

Annexure P/11. 

16. That thereafter, vide letter No. 810 dated 27.02.2025, the UP 

Geospatial Directorate provided ORI data of 200 square kilometers 

and DEM data of 0.5 meter accuracy in digital format (943 GB), 

which was subsequently forwarded by this office to the National 

Institute of Hydrology, Roorkee vide letter No. 996 dated 

26.03.2025 for further analysis and scientific modelling. A true 

copy of the letter No. 810 dated 27.02.2025 and letter No. 

996 dated 26.03.2025 and  is annexed herewith and marked 

as Annexure P/12(Colly.). 

17. That vide letter No. 1205 dated 15.04.2025, the National Institute 

of Hydrology, Roorkee informed that a comprehensive hydrological 

and floodplain modelling study was being undertaken for the entire 

length of the Hindon River, approximately 355 kilometers. A true 

copy of the letter No. 1205 dated 15.04.2025 is annexed 

herewith and marked as Annexure P/13. 

18. That this office issued further communications vide letters dated 

29.03.2025, 24.04.2025, and 13.05.2025 requesting provision of 

remaining survey data. In response thereto, the UP Geospatial 

Directorate, Gomti Nagar, Lucknow, vide its office letter No. 

1767/39-C-ED (Court Case) dated 14.05.2025, informed as follows: 
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"िहǷन नदी के फ्लड ɘेन जोन के िनधाŊरण हेतु जनपद गािजयाबाद एवं 

गौतमबुȠनगर के 850 वगŊ िक.मी. के सापेƗ बचे Šए 650 वगŊ िक.मी. का 

Ɨेũ रेड जोन (No Flying Zone) मŐ पडने के कारण डŌ ोन ɢाईंग हेतु 

सɾİɀत ATC से इस कायाŊलय Ȫारा सɾȪ फमŘ ने अनुमित Ůाɑ की थी 

एवं िजलािधकारी गौतमबुȠनगर Ȫारा संदिभŊत पũ (5) के Ȫारा अनुमित 

Ůाɑ की गयी थी। परȶु Ůाɑ की गयी अनुमित के दौरान नोटम İƑयरेɌ 

(ATC Final Clearence) न िमल पाने के कारण डŌ ोन ɢाईंग का कायŊ पूणŊ 

नही ं िकया जा सका। िजसके उपराȶ इस कायाŊलय Ȫारा संदिभŊत पũ 

Ţमांक (2) व (3) Ȫारा पुनः  डŌ ोन ɢाईंग हेतु अनुमित हेतु पũ Ůेिषत िकये 

गये। परȶु सɾİɀत अिधकाįरयो ं Ȫारा वतŊमान पįरİ˕ित (WAR 

Situations) के मȞेनजर रा Ō̓ ीय सुरƗा को ȯान मŐ रखते Šए डŌ ोन ɢाईंग 

अनुमित न िदये जाने की मौİखक जानकारी उपलɩ करायी गयी। यह 

कायाŊलय ATC एवं िजलािधकारी गौतमबुȠनगर एवं गािजयाबाद से 

िनरȶर सɼकŊ  मŐ है। पįरİ˕ितयां सामाɊ होने के उपराȶ डŌ ोन सवőƗण 

हेतु अनुमित Ůाɑ होने के 2-3 माह मŐ सɼूणŊ (डŌ ोन डाटा संŤहण) सवőƗण 

कायŊ पूणŊ करने के उपराȶ आपको शेष 650 वगŊ िक.मी. Ɨेũ का डाटा 

उपलɩ करा िदया जायेगा।" 

101349



A true copy of the letter No. 1767/39-C-ED (Court 

Case) dated 14.05.2025 is annexed herewith and 

marked as Annexure P/14. 

22. That prior to the next date of hearing, the UP Geospatial 

Directorate, vide letter No. 4271/39-C-ED (Court Case) dated 

10.12.2025, informed that ORI data and DEM data for 200 

square kilometers had already been provided, and drone survey 

work for approximately 125 square kilometers had been 

completed, and that processing and QA/QC work was ongoing, 

and that the data would be made available upon completion of 

quality verification procedures. A true copy of the letter No. 

4271/39-C-ED (Court Case) dated 10.12.2025, is 

annexed herewith and marked as Annexure P/15. 

23. That vide letter No. 4346/39-C-ED (Court Case) dated 

15.12.2025, the UP Geospatial Directorate further informed that 

after revision of survey area in accordance with DGCA 

classification, the revised survey area was determined as 769 

square kilometers, out of which data for 200 square kilometers 

had already been provided. It was further informed that survey 

work for approximately 125 square kilometers had been 

completed and remaining survey work was subject to 
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permissions from concerned aviation and security authorities. A 

true copy of the letter No. 4346/39-C-ED (Court Case) 

dated 15.12.2025 is annexed herewith and marked as 

Annexure  P/16. 

24. That it is respectfully submitted that out of the total revised 

survey area of 769 square kilometers, for 102 km length of 

Hindon river Stretch. this office has received survey data for 

approximately 305 square kilometers, including 200 square 

kilometers received on 28.02.2025 and 105 square kilometers 

received on 07.01.2026. Survey of India has provided Draft 

copy of 1 meter interval Counter map for stretch 102 km of 

hindon river in District in Ghaziabad and gautambudh nagar 

Draft copy of 01 meter interval maps has been provided by 

S.O.I Which is under Feasibility and Verification process. The 

HFL marking on maps will be started after verification The data 

received from Survey of India has already been forwarded to 

the National Institute of Hydrology, Roorkee for hydrological 

modelling and scientific floodplain determination on date        

09-02-2026. 

25. That it is respectfully submitted that the demarcation of the 

floodplain zone of the Hindon River can only be undertaken 

upon receipt of complete survey data from the UP Geospatial 
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Directorate, Gomti Nagar, Lucknow (Survey of India), and after 

completion of hydrological modelling and scientific analysis by 

the National Institute of Hydrology, Roorkee. Presently, data for 

the remaining revised area of approximately 464 square 

kilometers is awaited, and the demarcation process shall be 

undertaken immediately upon receipt of complete and verified 

data. The NIH Roorkee inform that it is lightly to take about    

09 months to complete the model study for flood plain zone 

of hindon river after the study of flood plain zone by NIH 

Roorkee, the Irrigation Department will start the work of ground 

level demarcation of flood plain zone on both side of hindon 

river, which is lightly to take 03 months. 

26. In view of the facts and circumstances stated hereinabove, it is 

most respectfully submitted that the answering Respondent has 

been taking all necessary steps in compliance with the 

directions issued by this Hon’ble Tribunal and remains 

committed to completing the remaining work in accordance with 

applicable statutory provisions and technical requirements. The 

answering Respondent respectfully submits that further 

progress in the matter is contingent upon receipt of complete 

and verified technical data from the concerned authorities, 

whereupon the demarcation exercise shall be undertaken 
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expeditiously. This Hon’ble Tribunal may kindly be pleased to 

take the present Status Report on record and pass such further 

orders as may be deemed fit and proper in the facts and 

circumstances of the present case. 

Through Respondent 

Irrigation Department, ICD, Gaziabad 

141353



BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO.569/2023 

ALOK KUMAR 

UNION OF INDIA & ORS. 

VERSUS 

AFFIÐAVIT 

I, Rajkumar Vern, aged about 57 years, S/o Shri Nanak Chand Vern, is 

presently posted as Irigation Construction Division, Ghaziabad, Uttar 
Pradesh, having an office at Ghaziabad, Uttar Pradesh. 

1. That I am posted as stated above and well conversant with the facts 

of the present case and as such competent to swear this affidavit 

before this Hon'ble Tribunal. 

2. That the accompanying status report has been drafted by our 
counsel upon my instructions. 

APPLICANT 

3. That the conternts of the accompanying status report are true and 

correct, and the knowledge has been derived from official records 

seal of No /REMU 

RESPONDENT(S) 

and nothing material has been concealed therefrom. 

AGRAWAL Regd. No. 17806/2019\6 My Cqmmission Expite on 23/12/2029, Public 
by Govt. of India 
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VERIFICATION 

Verified on solemn affirmation at .. 

aiyarfan 

New Delth 

Duulo 

T 

identified the 
deponant 

who 

has 

signed in 
my 

oresenoe 

that the contents of the foregoing affidavit are true and correct to the 

best of my knowledge and no part of it is false and nothing material has 

been concealed therefrom. 

*y22829/ to 178042019 

Seal of 
RENU 

.....on this February, 2026, 

ANotary GRAMAA 

12 FEB 2026 

PuA 
Govt. of India* 

DEPONENT 

NOTARY UBLIC 

(iNDIA) 

12 FEB 2026 

DEPONENT 
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